STATE VS. Sagar
FIR No. 73/2021
PS Mayur Vihar

09.02.2021
Ld. APP for the State.

Present

physically present.

Ld. Counsel,
Complainant Sheetal with
Ld. Counsel for accused.

of the accused
Cr.P.C. for the release
437
U/Sec.
An application
his Counsel.

by

is moved

Sagar

Reply filed by the 1O.
Both the sides

are

heard

on

the

application.

Considering the following:
1. that accused has

2. that
3. that
the

no

previous

involvement

in any

case;

accused;
from the person of the
property not recovered
has been mentioned in
application
the
of
dismissal
further ground for

case
no

reply filed by the IO;

of
4. that, in view of spread
that the trial of the

keep the

case

Corona

conclusion

the bars till the

personal

be released after

a sum

of Rs. 5,000/- with

verification

manner

one

of his address

with
the accused shall not tamper
in any

opinion

appropriate to

of the trial. Hence,

stands allowed.
on

furnishing of his

surety of like

amount. Accused

to be released
The accused is directed
bond in

considered

not be
would take time and it would

accused further behind

the application in hands

Virus, the Court is of

or

try to

on

by the

bail

1O. It is further directed that

influence the

prosecution witnesses

after his release.

dasti
Copy of the order be given

on

request.

Application is disposed off accordingly.

(ANSHUL MEHTA)
MM (East)/KKD Courts/Delhi

09.02.2021

STATE Vs. Unknown
FIR No. 536/2020

PS Mayur Vihar

09.02.2021
Ld. APP for the State.
Present:
mobile phone "Redmi 7 Pro
This is an application for releasing of
on superdari in
No.863287048426653&863287048426661"
IMEI
Galaxy,
favour of applicant Jalil Ahmed.
Kailash Chand. AAs
Reply to application is filed by the 1O/ASI released to
rightful
the mobile phone is
per reply, 1o has no objection if

owner. Heard. Application perused.
considered all the relevant inputs, report of the 1O and
satisfied that this will
in view of judgments in Manjeet Singh v. State, I am
can be
be an eminently fit case where the above stated mobile phone

Having

released to rightful owner, subject to execution of security bond. Accordingly,
after
let the above said mobile phone be released to the rightful owner
mobile
preparing detailed panchnama; taking photographs of above said

phone;

valuation report and

a

security

bond.

The photographs of the case property should be attested

by the 10 and

countersigned by

the

complainant, accused,

if any,

as

well as by the person to whom the custody is handed over.

The panchnama/ photographs/ valuation report etc. be filed
along with charge sheet. 10 is also directed to follow the necessary
safeguards insisted in Manjeet Singh v. State.
The application stand disposed of accordingly. Copy of this
order be given dasti to the applicant and IO as well.

(ANSHUL MEHTA)
MM (East)/KKD Courts/Delhi
09.02.2021

IN THE

HON'BLE CoURT OF SH.ANSHUL MEHTA LD.MM,
(EAST), KARKARDOOMA COURTS, DELHI
BAIL APPLICATION NO._OP 2021

IN THE MATTER OF:
Lfho

nef

reft

10 STATEE

Vs. Parvesh @Parvez

S/o Sh.Kalu
P.S: Gandhi Nagar

U/S:379/411/34 IPC
FIR No.0018/2021

BAILAPPLICATION

BY AND ON BEHALF OF THE

APPLICANT/ACCUSED FOR BAIL UNDER SECTION 437 Cr.P.C
Most Respectfully Showeth:

Dhat the present Application u/s 437 Cr.P.C.
uLaCuPn
and preferred by the above named
1.

o

2.

orders and

Court for the

of bail.

That the

above

applicant/accused

mentioned

concern and
3.

That the
from

That the

present

has

no

alleged offence.

is

almost

investigation
complete,
keeping

and

the

judicial custody.

applicant/accused belongs to

Society having old widow
mother
source of

applicant/accused

in the

applicant/accused is in judicial custody with effect

purpose would be served by
4.

falsely framed

to do at all with
the

15.01.2021 till today,

in

filed

directions from this Hon'ble

has been

case, and the

nothing

applicant/accused
further

being

Applicant/Accused

seeking necessary
grant

is

livelihood

of the

at

a

and

no more

present

fruitfu

applicant/accused
very poor strata
of

home and and
there is

family except

applicant/accused

qua the

the

earning of
the family of

nno

the

